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OPEN COURT 

CENTRAL ADMINISTRA'l1 IVE TRI.BU l'1A L 
ALLAHABAD BENCH 

ALLAHABAD. 

Dated : This the _10th day of January 2003. 

£ciginal Application no. 1241 of 2002. 

Hon'ble .t-'lr. Justice R.H .• K. Trivedi, Vice-chairrnan 
Hon'ble Maj Gen K.K. Srivastava, Administ~at~ve Sember. 

Rachpal Singh, S/o Sri Resham Sin~h, 

Central Industria l security Force (CISF), 

Unit R.H.P.P. Pipre Post-Tura, 

Distt. sonbhadra {UP). 

• ... Applicant 

By .b.dv : Sri A Singh 

1. 

2. 

versus 

The union of India, thr o ugh Director General, 

Central Ind~ustrial security Force, 

13, C .G. 0 oS. Complex Lodhi Roa d, 

New Delhi. 

• 

'I'he De puty Inspector General. 

centra l Industrial security Force, 

Eastern zone Headquarters Baring Road , 

Patna. 

3. 'I'he Commandant, central I ndustrial Security Force (CISF). 

Unit, s.s.T.P. shakti Nagar, 

Distt. sonbha dra (UP). 

4. The Assistant comandant, N.C.L., singrauli (UP) • 

• • • Respondents 
Sri R.c • .Joshi 

By Ad>/ : Sri V.K. Pan~ey 

0 RD ER --
Hon 'ble Mr. Justice R.R.K. Trivedi, Vice-Chairma n. 

Heard Sri A. Singh, learned counsel foi; _the applicant 

and Sri V. K. Pandey. larned co unsel for the respondents. 

2 • Learne d cour1sel for the r espondent s has raised preliminary 

objection that the applicant i c member of Armed Forces known as 
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Central Industria l security Force (in short CISF) and this 

O.A. is not legal l y mainta inable in this Tribunal in view of 
~ t" h~ ' •).toy 

t he provisi on contained under ~-1• of A.T . Act , 1985 . However, 

Lear:led counsel for th.e applicant, on the other hand, submitted 

t nat on 14.11.2002 this q uestion was raised , but the Court 

pr ima - f a ci.e felt thd t the appl i cant ls civilian e 1oployee 

and cne CA is mainta inable. 

3. Lear ned counsel f ur the respondents, however.11 invited 

o ut a ttention to t h e impugned order , \·Jhich clearly sho\<o1s that 

the orGer of termina tion has peen passed under Rul e 21 r ead 

with Rule 2 6 ( 1) of CISF H.ules 2001, the ra~ of the applicant 

i s of He a d constable in the CISF organisa tion. It clearly shows 

that the applic a nt is member o f Armed Forces , and not governed 
c-·~ >i-... 

by the prov is ions contained uo 161!lf CCS ( CCA ) Rules 1 965 , which 

is applic able to the civilian employees of the Armed Forees. 

4 . considering the matter in t hi s light, tne suh~ission 

made by learned cou;1sel for the resrx:>ndents appe.:irs to be 

justified. The applicant initia lly joined as const anle, he was 

promoted as Head constable )merely because he has served as driver ,1 

~ J "' '-~(}~ ~i:- *-''---
~ cannot be said that he has ceased to 1•21 lt s~ead constabl e . 

5. In the circ~~stances , this QA is not maintainabl e 

before t h is Tribunal. The CA is accordingly dismissed/with 

no order a s to c osts . 

\~\f-; 
Mem1)er (A) Vice-Chairman 
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